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the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-
163/77].

12.14 hrs.
FINANCIAL COMMITTEES (1976-
T —A REVIEW

SECRETARY-GENERAL: 1 beg tc
lay on the Table a copy of ‘Financial
Committees  (1976-77)—A  Review'
(Hindj and English versions).

PARLIAMENTARY COMMITTEES—
SUMMARY OF WORK

SECRETARY-GENERAL: I beg to
lay on the Table a copy of the ‘Parlia-
mentary Committees—Summary of
Work’ (Hindi and English versions)
pertaining to the period Ist June,
1976 to 18th January, 1977.

—

12.15 hrs.

CALTEX [ACQUISITION OF SHARES

OF CALTEX O©OIL REFINING (IN-

DIA)Y LIMITED AND OF THE UN-

DERTAKINGS IN INDIA OF CAL-

TEX (INDIA) LIMITED] BILL—
' contd,

MR. SPEAKER: We will now take
up Ttem No. 15 for consideration.

SHRI O, V. ALAGESAN (Arko-
nam): Sir, I welcome this Bill brought
by the Minister for Petroleum Shri
Bahugunaji. It concerns an area in
our economy which is both crucial
and strategic. This is the culmina-
tion of a process that began quite
some time ago. Over the years, there
has been ; demand in this House and
also among the public that the three
foreign refineries should be nationa-
lised. The two bigger ones of the
three refineries have already been
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nationaliseq and now the proposal is
to take over the management and
ownership of the Caltex Refinery.

12.16 hrs.
[KuMARI ABHA MAITI i the Chairl,

Now, these refineries were esta-
blished in the early 1950s and there
was an agreement that these refiner-
ies shou.d not be mationalised before
the expiry of 25 years. Now, it is
because of that that an agreement
had to be entered into for the take-
over of the three foreign refineries.
What the previous Government has
done is being continued and, in this
connection, I would like to say that
when these foreign people were in-
vited to establish refineries in India,
the country had absolutely no oil
technology angq so we invited them
to come here and set up their refin-
eries. But now we have developed
our technology, we have increased
production and we have increased our
refining capacity—which is more than
even the consumption requirements of
the people today.

This is not 5 small achievement. If
is not a small achievement, in a pe-
riod of 25 years, to be in a position
to say good-bye to the foreign re-
finery owners and to have acquired
the position where our technologists
are in a position to go to other coun-
tries and establish refineries ang offer
technological assistance. It has to
be admitted that this is not a mean
achievement. Whepn I say that this
is the achievement of the Congress
Party, 1 do not deny the part that the
Prime Minister has played in our
Party. It is unfortunate that the Fin-
ance Minister should have disowned
everything that had been done be-
fore and denieq the economic advan-
tages that have accrued to him at the
time of his taking over. He might
have done it out of pique or pettiness,
but from the national point of view,
it was short-sighted. I would like
to cite an opinion from a reputed
magazine. The Economist of London;
it is neither for the Congress Party
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por against the Janata Party, This is
what it has to say on the inheritance
of the Janata Government in the eco-
nomic field—this issue is dated March
26, 1977:

“For all its inbuilt political con-
ﬂicts‘ the Janata Party has far fewer
economic constraints to worry ab-
out than previous governments, The
foodgrain buffer stock stands at
18 m. tonnes and foreign exchange
resc:ves at more than three billion
dollars. Thus the two  biggest
Lurdles to deve'opment have been
cvercome., Shortages of raw mate-
rials, transport and power have also
largely disappeared. Exports are
rising by 30 per cent and industrial
growth by 10 per cent this year, It
is a good inheritance. If properly
managed, it could be the basis for
a successful assault on poverty and
unemployment.”

This is what a neutral magazine has
said about the inheritance of the pre-
sent Government, as to what the pre-
vious Government has achieved,

The story of Bombay High is a
miracle story, and I wish that the
present Minister. who is known for
his dynamism, pushes forward the
progress that has already been achiev-
ed and tries to produce more and
more of crude, both on and off-shore,
because, we are in a very tight posi-
tion with regard to supply of crude.
The import bill of crude which was
less than Rs. 200 crores some Yyears
ago, owing to the rise in prices of
crude, in these years has gone up to
about Rs. 1,200 crores. So, we have
to hasten exploration of oil, the search
for o0il, both on and off-shore,
and see that this deficiency is made
up as quickly as possible. I hope,
under the present Minister, we will
achieve self-sufficiency in crude pro-
duction, so that we need not depend
on others. It is a large out-go of
foreign exchange—to the tune of
Rs. 1,200 crores—which this country
cannot afford.

takings) Bill

Because of the five-fold increase in
crude prices, the prices of petroleum
products here in this country have
gone up. Several Committtes have
gone into this question. I would
appeal to the hon. Minister tc see
whether the prices of these petroleum
products like kerosene, petrol, diesel
and also cooking gas can be brought
down by any means. I know the
difficu ty. This is because the prices
of crude are going up and  are
threatening to go up further. Under
these circumstances, it will be a tall
order to ask the Minister to reduce
the prices to any considerable ex-
tent, but still I would request him to
payv his attention to this aspect and
see if it would be possible for him to
reduce the prices especlially of kero-
sene which is used by the poor peo-
ple of this country.

We have z programme for expan-
sion of refining capacity. @ We have
undertaken to establish a second re-
finery in Assam at Bongaigaon; we
are going to almost double the capa-
city of the Koyali refinery and we
propose to establish a new refinery
at Mathura. As far as the expansion
at Kovali is concerned and the second
refinery in Assam is concerned, I
have nothing to say, but I would like
the Minister to consider my sugges-
tion that it will be more profitable
to have refineries on our coasts than
inland. In fact, the crude that is pro-
posed to be taken to Mathura would
be landed at some place in Saurashtra
and would be taken through the
pipeline. I would like the Minister
to examing my suggestion whether it
will] be more economical and useful
from various points of view lo have
coastal refineries instead of inland
refineries, In that connection, I
would like to plead that since you
are taking over Caltex Refinery in
Visakhapatnam opn the east-coast ex=
pansion of that may be considered,
You have to plan more and more
refineries in the country to meet the
growing demand. Now the demand
has been artificially contained be-
cause of the high prices of crude and
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setroleum products. I think, last
rear the rise in demand is about less
Jhan 2 per cent. If you allow con-
sumpt.on, if proper price levels are
maintained, prices are reduced, the
consumption would go up by not less
than 5 per cent, every year. You have
to plan for more refineries and there
I would appeal to you to plan refi-
neries on the coasts. Shri Biju Pat-
naik, who is sitting by the side of
Shri Bahuguna, is a very dynamic
person and he brought into existence
the Port of Paradeep. But for his
perseverence and dogged action that
Port would not have been brought
into existence. 1 would suggest a
new refinery in that place and another
refinery in Tuticorin  which is fast
developing into an important indus-
trial centre. You will certainly ex-
pang the existing coastal refineries in
Madras and Cochin and if you think
of the refineries on the West Coast
barring the two refineries in Bombay
which have already been taken over,
you may think of Goa as a very suit-
able location, It is necessary that
the refining capacity should be in-
creased and that way we should have
the necessary crude for feeding these
indigenous refineries, That will help
us to reduce the import bill; not only
that, it will reduce our dependence
on other countries which may vary
their policy in times of crisis. It is
absolutely mecessary that we go in
for more energetic and more inten-
sive exploration of oil. Several re-
giuns like off-shore Cauvery, Orissa
Off-shore region and Off-shore Kutch
region have been leased out to foreign
cempanies. For the present, the hon.
Minister is engaged more in poli-
ticking. If he diverts part of his
attention to  these things, he will
achieve miracles,

So I would once again appeal to
the Minister to look into these mat-
ters. I know he has just taken over,
but, during the next session of Par-
liament. ] hope he will come with a
more comprehensive statement of
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policy and action that he proposes

to pursue.

I welcome this Bill and give my
support io it,

SHRI DINEN BHATTACHARYA
(Seram.pore): I could not welcome
this Bill fully, It is a backlog im-
posed by the previous government on
the present government. Why don’t
you call it 5 negotiated purchase? It
is neither nationalisation nor take-
over. You will be astonisheq to
know how long the negotiations con-
tinued. I have heard Mr. Malaviya
spoke here on so many occasions and
everytime coming and saying, ‘“We
are taking active measures to take
over all the oil companies including
the Caltex, both refining and market-
ing’ After all it is good that as soon
as this new government took up the
responsibility, it has come forward
with the Bill and Mr. Bahuguna, able
no doubt he is, has brought it in this
session. But I will request him to at
least look into this Bill and its full
implication,

Why have you decideq to pay com-
pensation to a company which has
looted our country so long and so
much? You are paying Rs. 13 crores
as compensation. . ..

AN HON, MEMBER: More than

that.

SHRI DINEN BHATTACHARYA:
then you are also taking up the res-
ponsibility of paying their taxes. Why?
My question to the Minister is: Why?
Why cannot you take it over and tell
these people, ‘You have taken enough
money. What was your total invest-
ment and how much mcney you have
repatriated to your own country by
way of exploitation which was allow-
ed by the previous government dur-
ing its last 30 years rule?’ I do not
know on what basis the compensa-
tion was assessed. Mr. Malaviya took
so many years to calculate and find
out as to what are the assets of these
companies. How do you arrive at
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this figure? Why do you take up the
responsibility of paying the takes due
by these companies to the govern-
ment including income-tax and wealth
tax? Why? That is my question to
the Minister, to at least satisfy not
this Hquse alone, but the whole coun-
try also.

The whole country looks to you
that you will at least initiate a new
policy in this matter, We want {o be
self-reliant so far as the petroleum
products are concerned. My friend,
Mr, Alagesan, was telling as to why
the prices of petroleum products have
gone up. Don’'t you know the actual
price of crude and the refining costs?
And what are the taxes you are levy-
ing? I know because I have some
connection with some automobile in-
dustries. I know the condition of the
automobile factories. @ Why are our
cars not being sold in the market? It
is because of, the increase in the pet-
rol prices. And then our poor vil-
lagers are suffering for the abnormal
increase in kerosene prices. Madam
Chairman, you come from West Ben-
gal. Do you know the actual pro-
duction cost of one litre of petrol?
If you calculate, it will be Rs. 1.20.
But what is the price in the market?
It is Rs, 1.40 in cities.

.

THE MINISTER OF STEEL AND
MINES (SHRI RBIJU PATNAIK):
That is the posted price.

SHRI DINEN BHATTACHARYA:
What is the amount of taxes you are
levying? If you reduce the taxes,
automatically, the price will come
down. I would request the Gov-
ernment to at least look ‘into this
matter.

The Members on the Opposite side
are laughing. They wanted to reap
the harvest. Now, Mr, Barua comes
and laughs at it and says please re-
duce the cost, When we were pre-
viously asking him in this regard,
* everytime the then Government came
up with a statement that they could
not do that. I have been in the Lok
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Sabha since 1962. Mr. Chavan is also
sitting by his side. He was the Fin
ance Minister at one time. He alsi
took the steps to impose abnorma
rate of excise duty.

My second question is regarding
the employees. I know thousands of
employees in Caltex were retrenched
when the computerisation wag intro-
duced by this foreign company, In
Ca'cutta itself, from their Head
Office, hundreds of employees—clerks
anq others—were retrenched and
they have not been provided with any
alternative job. Many of these em-
ployees are still withoui a job. They
are not getting any alternative job
anywhere. Their cases may kindly
be considered sympathetically, It
will be better if you can provide
them with job i these taken over
companies.

1 have already mentioned about the
higher rate of profits earneq by Cal-
tex. In the past they had already
repatriated crores of rupees. Still
they will be a hang-over on you, on
this new Government. After all the
total amount may be taken into con-
sideration.  What are their total
assets? I do not get any hint either
from your Financial Memorandum
nor from the Statement of Objects
and Reasons. I know that this is the
fault of the previous Congress Gov-
ernment who have been boasting
about ushering in a big socialist
State. 1 say the calculations for
knowing the assets of the company
could not be made for the last so
many years. The whole matter is
most surprising.

Shri Alagesan has mentioned that
for crude we have to depend on the
foreign suppliers, I wonder why?
Why did their Government (Censors)
take up measures promptly so far as
off-shore drilling and other explora.
tion works are concerned? So far as
West Bengal is concerned, you aban-
doned the idea of off-shore explora-
tion. Some experimentg were made
over there spending lakhs of rupees.
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1. do not know the result. We have
not been informeq about that so far.

I would appeal to you to kindly
look to this matter at the earliest a0
that we may be releived of the ex-
ploitation by this foreign big oil
monopolist even for on.shore and
off-shore exploitation,

I know that if you make a serious
attempt you will succeed. You will
get all cooperation not only from us.
bhut from the people of the whole
country. Lastly, I request you to look
into the tax.structure of the petroleum
groducts and the kerosene products
so that the people could get these
things at cheaper rates.

PROF. R. K. AMIN (Surendra-
nagar): I have moved an amendment
to omit the words ‘free of income-tax’.
Was this Bill prepared by the previous
Government, before this Government
came into power? Has this been kept
without any change by the present
Minister? How is it that this clause
has been allowed? Is it by some
contrivance? I say this because civil
servants in their negotiation include
such things though it may not be the
policy of the Government. When you
say 8 per cent income-tax free, the
effective rate becomes 13 per cent, Is
there any loan raised by Government
of India in regard to which interest is
paid at 13 per cent. If not, then this
is inconsistent with the Government
policy. So, this should be examined
and enquired into as to who did this?

SHRI CHITTA BASU (Barasat):
This Bill provides for cent-per-cent
acquisition of Caltex India Ltd. So far
as the proposition of taking over of
the assets is concerned it is a wel-
come move. But it is surprising to
know that this take over measure is
not in keeping with the professed ideas
of the Minister concerned. Caltex is
one of the three iz forei"n oil
companies functioning in this country
for a long time. This foreign oil
company in this country did not really
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allow us to develop our own njitional
economy petroleum., Petroleum in-
dustry occupies a very strategic
position in the national economy of
our country. It is related to the deve-
lopmental projects of our country. It
is also vitally related to the defence of
the country. Self-reliance in the petro-
leum industry can hardly be over-
emphasised. 'That being the case, the
previous Government, during the long
period of thiry years, have not really
paid proper attention for the attain-
ment of self-reliance in this respect.
The foreign companies were allowed
to repatriate huge sums of money
from this country by way of loot and
plunder of our national economy. It
was in the fitnes of things that the
present Government should reverse
that process.

As far as the attitude of the pre-
vious Government goes, they were to
woo the foreign private® companies’
investment in this country. They widely
opened the floodgates for the multi-
nationals in this country. Their policy
was not to restrict the foreign invest-
ment in the country. The policy of
the previous Government was also not
to attain sell-reliance in this country.
(Interruptions) Sir, it is amazing to
note that the present Government is
also following in the footsieps of the
predecessor Government. I know that
it is a fait accompli for the hon.
Minister. Negotiations were not con-
ducted by Shri Bahuguna. And the
agreement was also not finalised by
him. 'The agreement was entered into
by the previous Government and he
is just following it up.

Madam Chairman, while making
this comment I also want {o know
from the hon. Minister whether he is
examining the economics of the Caltex
to know what was the actual invest-
ment of the Caltex in India and what
was the total amount repatriated
by them during these years. So far
as the economics of the foreign com-
pany as well as its performance is
concerned, it would be evident from
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tho fact that their repatriation has
been already of a big order. I have
£ot with me the figures in my posses-
sion to show that in the year 1963,
these three foreign oil companies had
repatriated a sum of Rs. 100 crores
annually. That being the case, the
generpl pattern of the foreign oil
company, Caltex cannot be an excep-
tion.

So far as Burmah-Shell is concerned,
I have got my figures to show that
they have made an investment of
Rs. 67 crores. They have repatriated
about Rs. 30 crores. This is the
general pattern of exploitation or loot
of the foreign oil companies that are
operating in India. Therefore, 1
strongly disapprove of the idea of
paying such a huge amount of money
of about Rs. 14 crores by way of
purchasing their assets. It would
only mean the negation of the natio-
nal policy. It ig not justified.

‘Therefore, even at this stage, I ask
the Government of India to reconsider
this proposal. In this connection. I
would only refer to Dr. Tanzar, a
well-known petroleum expert as to
what he says namely, that India
should not malign all foreign oil re-
fineries and pay no compensation. He
further says that considering the
cnormous profits they have made,
these companies deserve no compensa-
tion. May I draw the attention of
Shri Bahuguna to the example set by
the Chilean Government with regard
to the International Copper Company?
It is in the fitness of things that the
Janta Party should also follow the
example sct by the Chilean Govern-
ment in the matter of nationalisation
of the International Copper Company
in Chile. It was the expectation of
the people, the desire and expectation
of the country as also this House.
And during the past few years, we
had always collaborated and sur-
rendered ourselves to the interests of
the foreign investment in our country.
Is it not the time for you to rise -up
and say that India belongs to the
people of India and we want to build
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a national self-reliant economy and
India will not remain an arena of
exploitation by the oil cartels.

Madam Chairman, in Clause 11 the
Government proposes to reserve the
right of altering the condition of work
and service of the present employees.
It might be necessary to bring about
further changes but that should not be
to worsen the condition but for better-
ment of the life of workers already
employed there. May I seek an as-
surance from the hon. Minister that
if alterations are necessary they will
not be to the disadvantage of the
workers who are already working
under Caltex India Ltd.? May 1 also
have another assurance to the effect
that the government will improve
upon the condition of the workers
there?

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Madam Chairman. 1
welcome the Bill to take over this
foreign concern particularly in the
petroleum industry which is extremely
important for our national economy,
At the same time, I have my reserva-
tions and I would like to say that the
amount of compensation that is being
paid is very high as here is a foreign
company which has derived tremen-
dous profits by exploiting our country.
Earlier also I have maintained that
the compensation amounts that are
being doled out to the foreign com-
panies in this country should certainly
not reach phenomenal proportions.

I am quite aware that the Minister
himself does agree with me on this
point. All I would like to request him
is that when Parliament thought fit to
amend the Constitution and give
further rights to Parliament in the
maiter of compensation to foreign
companies please take thal out of the
cold storage and see that you make full
use of it. In this connection, may I
also point .out that in the procgss you
may not throw the baby out with
the bath water. Keep what is good.
There were good legislations in the
past 30 years and there have been
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many wrong also. My submission is:
Throw the dirty water but keep the
baby.

Then Madam Chairman, I would al-
s0 like to join with Mr. Dinen Bhat-
tacharya in requesting that the prices
of Petroleum products be brought
down but he forgot one important fact,
namely, for a long time on the Floor
of the House and outside house-wives
have been agitating against raising
the price of cooking gas. As far as
working women are concerned cook-
ing gas is a modern thing that is of
great use for them but its price is
going up. While the production cost
of cooking gas is only Rs. 8 or Rs. 9
per cylinder after the various duties
that have been imposed, the actual cost
of the cooking gas is in the region of
Rs. 28 or Rs. 32 per cylinder. I would
request the Minister that he should
examine this matter and see how
much relief he can give to the house-
wife. When we want to raise our
country’s standard and take the
country forward, it is not enough to
say: Well affer all we believe in our
traditions. We believe in our great
heritage and. as such, why not go
back to cow-dung cake. That is the
reply which is often given, and that
you will agree with me on this.
Therefore, 1 take this opportunity to
scy that when you are taking a fur-
ther step forward to see that the
petroleum industry comes more and
more under Indian management and
you are going to build up self-reliance,
you have f{o build up the whole
structure of it and be in a position to
enable our people to benefit from this
both in terms of the availability and
in terms of the ability of the people
to purchase this.

Madam. one more point. I do not
want to repeat many of the points
that Mr. Chitta Basu raised. I have
also noted them, and 1 would support
him in much that he has said.

One point I would like to say is
that I wold like to take this opportu-
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nity of saying that when these con-
cerns are being taken over and being
nationalised, you can take your trade
unions into confidence also because we:
in the trade unions, since we have to
examine the balance sheets year after
vear when discussing bonus, since we
have to examine the balance sheets
when we are discussing our wage
relations and so on, we are also in
a position to have our points of view
and stick to them in regard to com-
pensation because I think we would
be able to tell you very much of the
manner in which the money is being
channelled away through pipelines
cither going abroad or through the:
perquisites that are given to the higher
officers or the higher echelons of these
companies. This has been a sore
point throughout the country and That
is why you will find very often that
our public sector has required techni-
cians and good officers. They can be
weaned away by these foreign com-
panies because of these perquisites
and therefore, we in the trade unions
should be given an opportunity to
state our point of view so that on the-
basis of that you can assess what is
rightful and what is not and take the
good points because that would be
exactly establishing democratic norms
not only as far as Parliament is con-
cerned, not only as far as political
power is concerned. but democratic
norms throughout the structure and
the basis of our country as a whole
in a'l spheres of life and in all spheres
of activity, and I hope the Minister
who is renowned for being a dynamic
person, who is renowned also for
cherishing such democratic norms will’
show the way and blaze the trial for
establishing such democratic norms at
least within the limits of his own
Ministry,

SHRI M. RAM GOPAL REDDY’
(Nizamabad): Madam Chairman, now
this is a very welcome move by this
Government. The previous govern-
ment has earned over Rs. 300 crores
of foreign exchange and built up the
reserve. Now, I want to know what
is the basis of paying this Rs. 13
crores and odd in foreign exchange in
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several years to come and paying a
very “high rate of interest. What I
want is that the Minister should nego-
tiate with this Caltex Company and
reduce that amount from Rs. 13 crores
to Rs. 5 crores or Rs. 6 crores and
pay The lumpsum and get rid of this
I think the Minister will accept my
suggestion.

There are some flats which were
previously on lease with the Caltex
Company and some of the officers
have purchased those flats and they
have paid their own money and they
have made several improvements. But
some enginer or officer in the Minlstry
somehow or the other wants to acquire
these quarters also and I want to
know what is the basis. This would
be mere appropriation of the private
people's property. I want to know, is
there not any basis for acquiring
these flats. 1 request the Minister to
go into these details. These flats which
were purchased by the individual
officers of the Company must not be
taken over and they snould be with
those people. They were having the
regisiered deeds with them, they have
paid their own money and the Caltex
Company has renounced its lease deed
also. Then there is no basis for the
Government to acquire these flats and
it would be great injustice to do so.
It will be a great injustice to the
officers who have purchased these
flats. About the Stafl, the minisfer
should see that they now work with
much more interest, because so long
they were working for a foreign com-
pany. Now they will be working for
the governmeni and for the people of
this country. So, they will have to
give of their best so that the concern
may ruh profitably and bring prospe-
rity to the country.

13.00 hrs.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
Madam Chairman, I propose that we
proceed with the Bill without adjourn-
ing for lunch, because there is a
heavy business before the House.
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MR. CHAIRMAN: Is it the sense of"
‘the House that we continue fo sit.
during lunch hour also?

HON. MEMBERS: Yes,

MR. CHAIRMAN: So, the House:
agrees to this proposal.

SHRI VINODBHAI B. SHETH
(Jamnagar): Madam Chairman, this is
not a controversial Bill. Some of the
members have criticised the take-over
and some have supported it. 'Those
who have supported it think that it is.
part of the nationalisation of oil re-
fineries and oil compaines. I hope all
hon. members who have supported this.
Bill will in future support the take--
over of some of the companies in
which investments have been made by
the communist countries also.

This Bill is a legacy of the former
government. The benefits given to
the company include tax exemption
along with the interest. I do not know
whether section 15 of the Income-tax
Act needs amendment to exempt the
interest. Besides Rs. 13 crores being
given for the capital, there is the tax
on capital gains amounting to Rs. 4.29
crores which the government is going
to undertake. The interest comes to-
Rs. 1,05.35,883. If all these are added
up, we are handing over nearly Rs. 20
crores to this company. This was:
negotiated by the former government.
I hope our dynamic minisier will look
into the matter of tax-free interest and
capital gains fax and see whether the
company should bear it. Tax includes
penalty. So, if the income-tax de-
partment finds that some penalty is:
to be imposed under section 271 (1)
(a) or 271(1) (c), will the govern-
ment pay the penalty also? These:
questions arise in my mind and I hope-
in the minds of other hon. Members
also.

How was the figure of Rs. 13 crores
arrived at? Is it the market value?
We do not know the break-up of the
shares of the company., We do
not know which method has been
adopted for arriving at this figure.
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"‘The House is ignorant about that. I
“would request the Minister to tell the
House how this figure of 13 crores has
been arrived at.

There is another clause which relates
to take over by the Government the
premises of the employees of the Cal-

"tex company. This clause is legally un-
enforceable, morally unjustifiable and
socially callous. We cannot take over
the premises of the employees who
come from the middle class families.
The Government has no right to inter-
fere with the contractual agreement
“between the company and éhe emplo-
yees, The employees have not pur-
chased these flats from the company.
They have purchased it from the
landlords. The company have not
‘even given loans to the employees.
‘They have taken loan from outside
‘and paid interest on that. Some have
purchased these premises in the name
of their wives. In case of divorce,
there will be difficulty for the Govern-
ment in allotting the premises. There-
fore, I would request the hon. Minis-
ter that this section 72 should be omit-
“ted or deleted from the statute. I
“think all the cases should be looked
into, There should not be any discri-
mination among the employees of
three companies, ESSO, Burmah Shell
and Caltex, and they should be given
justice.

SHRI VAYALAR RAVI (Chirayin-
kil): Madam, Chairman, I welcome
this Bill. This is the baby of the old
"Government which Mr. Bahuguna is
-carrying. I do not want to discuss
the policy but I am sorry the ruling
party members still have anti-Con-
gress teelings in their minds, I wish
to tell my friends on the treasury
benches that the Congress Government
never ignored the petroleum indus-
try, Everyone knows that the previ-
ous Guvernment had a definite policy
on petroleum. When the US experts
came yn 50s and gave their opinion
tthat oil fould not be found here, the
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thon Governmeny of inala refused to
accept their advice and they went
back. I agree that Soviet experts
did find oil in Assam.

In 1961 the production of indigen-
ous crude was 0.45 million tonnes, it
has gone up to 6.8 million tonnes in
1971-72 and to 7.5 million tonnes in
1974-75. Mr. Chitti Babu will under-
stand this. |

AN HON. MEMBER: What about
imports?

SHRI VAYALAR RAVI: We import-
ed 7 million tonnes in 1974-75. But
the share of these two foreign com-
panies—Caltex and Burmah Shell—
had been reduced considerably.
Against their import of 2.9 and 1.1
million tonnes, it has considerably
gone down in 1974-75 to 1.2 and 0.48
million tonnes. So, the Government
was able to reduce the import of crude
o0il by these foreign companies in
1974-75. It is true that we have to
depend upon foreign crude because
our indigenous production is not
enough, and we have to spend Rs.
1200 crores in foreign exchange.

If you look at the statistics, you
will find that in 1971-72 it was only
Rs. 192 crores in foreign exchange.
It was in 1971-72 that the previous
government came to parliament. In
1974-75 it is Rs. 1200 crores. If the
OPEC countries in Geneva have done
something, why do you blame the
mrevious government for, #? As a
result of this attack on the economy,
not only India but all the developing
countries had to suffer. I am not
defending the OPEC countries’ deci-
sion. I am sorry for the decision of
the OPEC to help capitalist countries,
That decision did not help the deve-
loping countries in Asia and Latin
America. The money earned by the
OPEC was put in American banks.
Unfortunately it was their decision.



177 Calter (Acq. of

Therefore, don't abuse the previous
government saying that it had no
policy. It had a policy. We have
found oil in Bombay High. I hope
Mr. Bahuguna will continue the pro-
cess. I am sure he has no all-com-
munist mania.

Now about the employment and
distribution policies. Some refineries
are producing crude and petroleum
products and selling them to the IOC.
The IOC employees are getting all
the benefits like bonus, while the
producing units are not getting any
benefit at all, For example, T will cite
the cagse of the Cochin refinery to the
Minister. That refinery does not have
a distribution agency. The agency
ijs the IOC—The issue of paying bonus
arose. The Cochin refinery emplo-
yvees could not get a single paisa as
bonus in 1974-75, because they were
told that losses were being incurred.
Meanwhile the distribution agency
employees, viz. those of the IOC got
a bonus of 20 per cent because of the
pricing policy. The hon. Minister
-should look into the pricing and dis-
1ribution policies,

We have petrol bunks under the
name of Hindusthan and Bharat. But
the distribution is made only from the
production of the Cochin refinery,
“The names are different. The com-
panies have gone. Why can't we have
a single distribution agency? Let all
the petrol bunks be put up. by the
IOC. Let the refineries exist as pro-
ducing units; and let there be another
distribution agency. It will help us
better. The Cochin refinery makes
the supply to all the petrol bunks in
Kerala and Tamil Nadu. The refinery
‘workers will then be benefited. In
this connection, I would urge upon
the Minister not to fall into the trap
of some of the notes put up. When
an idea was mooted to increase the
capacity of the Cochin refinery, a
proposal was made for the super tan-
ker to come to the Cochin port. When
-¢his idea was mooted by the Petro-
leum Ministry, it was said that they
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can have a pipeline from Bombay to
Cochin. This was a funny idea. It
sobotaged the whole programme of
the government. I hope the Minister
will be careful about this funny idea.

I am pointing out this because the
people of Kerala are sore that the
super-tanker berth has been denied
to the Cochin Refinery. The capacity
of the Cochin Refinery has already
increased and it can refine more crude.
I think the total capacity of the State
sector refineries is 20.1 million tonnes.
It can be increased if the Cochin Refl-
nedy can be expanded, and that can
be done if you help to establish a
super-tanker berth at Cochin. If you
allow a super-tanker berth to come
up in Cochin, the entire south will
will be supplied by the Cochin Refl-
nery.

The employees should be complete-
ly protected. Government have taken
a wise decision to cut down the sala-
ries of the high-paid officials from
Rs. 10,000 to Rs. 5,000, It is a very
good decision. You must fix a ceiling
on the salaries of high-paid emplo-
yees of the refineries, be it the Manag-
ing Director or anybody. There should
be a uniform policy regarding the
salary for the managerial anq other
cadres and the disparity should be
reduced between the ordinary work-
er and the highest paid employee.

I agree with the view expressed
here regarding compensation, Even
though I belong to the previous Gov-
ernment, I am not able to appreciate
the agreement under which the Gov-
ernment decided to pay a high com-
pensation and write-off tax arrears, I
do not know whether this Government
can do anything about it. Perhaps,
they have to honour the commitments
of the previous Government. Other-
wise, Government will lose their cre-
dibility. I am very sorry that the pre-
vicus government agreed to such a
high compensation and I want to ex-
press my regret for it.
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Shri Ram Gopal Reddy made a
suggestion that we can pay the com-
pensation in one lump sum rather than
in five instalments. Since our foreign
exchange reserve position is very good,
we can pay it in a lump sum and
thus save the interest payment.

While wishing the hon. Minister
every success in this Ministry, which
is a very complicated one on account
of the foreign exchange involved, 1
wish to say that the hon. Minister
has to look to the interests of all the
regions of the country. For instance,
Shri Alagesan referred to the Madras
Refinery and I have referred to the
Cochin Refinery.

SHRI O. V. ALAGESAN: I have
also referred to the Cochin Refinery.

SHRI VAYALAR RAVI: The hon.
Minister comes from UP and the
Mathura Refinery is still in difficulties.
I hope that along with the Mathura
Refinery, the Madras and Cochin Refi-
neries will also flourish. I hope he
will give equal importance to all the
three refineries.

I congratulate the hon. Minister and
support the Bill.

SHRI H. N. BAHUGUNA: Madam
Chairman, I am beholden to the hon.
Members who have given their very
valuable suggestions while discussing
this Bill on the floor of this House.
My hon. friend, Shri Alagesan, with
his vast experience of the actual
working of this Ministry, has given
many suggestions.

I can assure him that the location
of refineries has got to be inter-con-
nected with the availability of crude
and the prospecting of crude which is
going on both in the Bay of Bengal
as well as in the Kutch area. We
are not at the journey’s end so as to
indicate where we propose to put up
our new refineries. Obviously, they
will have to be put up at particular
points where crude can be made
available. It has been suggested that
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it should be put up only at the coast.
But the whole complexion of the:
country is such that regional imbal--
ance and many other considerations
have to be taken into account.

The consumption point has also to
be kept in view. Whether we carry
crude or petroleum products is a ques-
tion ultimately of economics and we:
have to see what is more economic
in the over-all interests. I can assure
you that no other consideration will
weigh with this Government, with me,
except the wellbeing of the people of
this country, providing them with.
the cheapest possible fuel or energy
and the location will, therefore, be:
decided on that basis.

Another point has been raisedq by
almost every speak about compensa-
tion. It is not really compensation.
The word “compensation” has its
own meaning and, therefore, I do not
want to use it. I am merely saying
that an amount in consideration of
the take-over is being paid. As ‘youw
know, this is an international, foreign
company, and for good reasons or for
reasons best known to the predecessor
Government and their negotiating
team, all this has been agresd upon
by the Government of India.

I am not one who would say that
there has been no petroleum policy,
if T may say so. If there is anything
which can be said to the utmost credit.
of the last 20 years of Congress rule
in India, it is this particular field
where India has gone ahead at a
speed and in a manner which I would
say remains a matter of pride for this
or any developing nation.

It is another point that mistakes
might have been committed here and
there. Shrimati Parvathi Krishnan
was quite right. One should never
throw out the baby with the bathwater,
The bathwater is there, I am only
trying to isolate the baby from the-
bathwater, There have been mistakes
here and there which have got to be
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taken care of, avoided, but funda-
mentally in the sector of petroleum
and petroleum products it has been
to a large extent a policy of self-reli-
ance and public gr State ownership
of the means of production.

It was asked how we arrived at this
Rs. 13 crores. 1 do not want unneces-
sarily to present the case as a defence
counsel would do—I am not saying
everything that I should be expected
to say—but the written down value of
the gssets of Caltex and all those un-
dertakings which are taken over in
4heir books of accounts would be rea-
sonably such as to make us accept
this amount as a fair price for the
take-over,

My eminent and hon. friend who is
a leading advocate has raised the
question about income-tax and the
Teason for exempting them from pay-
ment of income-tax. He has asked
what would happen to penalties to be
imposed on Caltex, if any, for the past
wvears or the current year. So far as
the liability of Caltex on many ac-
counts, whether it be income-tax or
wther taxes or duties which sre in
dispute, is concerned, we have to see
4hat we do not give away the entire
amount all at once. So, we are keep-
ing some amount behind so that over
three or four years when their liabili-
ties vis-a-vis the Government with
Tegard to income-tax and other n.at-
ters are cleared up, we have an amo-
unt from which we can make the
deductions necessary.

That is why, we are doing it in
instalments and it would not be pos-
sible if we are really to give the
entire sgum to them. I quite zgree
with the calculations of my hon
friend with regard to Vinod Seth.
His calcu'ations are not wrong by
and large; they are just a little here
and there, but they are near the point
so much approximating to the actual
amount. But the point is that so far
as capital gains tax is concerned, it ia
1o be done in rupee basis. We have
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helped them with money and they
gave back that money to the Govern-
ment. It is true that they take away
Rs. 13 crores; it is not Rs. 13 -4.29
crores. Then there would be about
Rs. 8.71 crores. Obviously, it is mnot
intended to reduce the take over
price, or the take over cost or mcney
in consideration of take over. The
net is 13, that is, you see somewhere
or other, if the hon. Members should
like to say: I do not want to make it
part of the records of the House, be-
cause we have got still an oil company
and I do not want to get involved
with them on the pattern, this parti-
cular pattern, I will have to keep i
my mind the various views expressed
here. But, right now, if we are to put
and present the case in support of all
that this Bill contains, perhaps it may
not be in the national interest. There-
fore, I want to tell the Members here
and assure them that we do mnot want
to give any amount more than neces-
sary and I wish we could withho'd
this. But the thing has gone to a
length where the country’s commit-
ment has gone rather far or is irrevoc-
able, unless we are to come down upon
a policy of expropriation or a policy
declaring that we sha] not pay any-
body anything.

Shrimati Parvathi Krishnan is quitz
right in pointing out about 31D re-
garding the Constitution Amendment
Bill which this House had the privi-
lege to pass in the 5th Lok Sabha with
xegard to compensation. As far os
31D is concerned, it is quite right.
But the point is that unfortunately
the predecessor Government never
used it for a day, never used it for a
moment. I assure here that we do
propose to take it out of the cold
storage and make use of it as much as
possible and as far as- possible. Un-
fortunately, we cannot deal with
either thing one way or the other.

My hon. friend was talking about
the question of Soviet investment. I
do not know much about that. Seo
far as Soviets are concerned, the basic
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help has Peen in the public sector.
We have already {aken the public
sector with us. There is no question
of taking over Russian interests ex-
cept where they are in private com=-
panies or I do not know how far they
are. The point is that socialist b'oc
came in this country and helped in
the basic field in the public sector,
Others came in various other fields.
I am: not going into controversy. But
we take over on the same ground or
whosoever runs that particular indus-
try irrespective of colour.

A point has been raised about the
employees and there are two parts of
it. As far as this particular clause
about changing the terms and condi-
tions of the employment to which
some of my hon. friends felt disturb-
ed is concerned, I can assure them
that there is no intention on the part
of the Government to change any of
the terms and conditions of the em-
ployment of workmen. Instead I
give full assurance for the workmen
that we do not want to change them
but not for those people who are in
that category, who are not workmen,
who are supervisory staff and other
covenented officers and those who have
perks and salary which are not in
tune with our total wage policy.
Rs. 8000 including perks or excluding
perks is not a salary which I can give
to anyone. Either that man has got
to come down to our terms within
our wage structure or I cannot create
a special field for this type of people.
There is mo question of hurting or
harming any other set of employees.

So far as the employees who were
retrenched by the Caltex earlier are
concerned, if any of them is of any
use to us, in our new refineries or in
our new organisation, certainly, he
will be considered and I will be there
to consider them. But in these refine-
ries or in these particular place where
there is no possibility of having com-
puterised work, there is no possibility
of brivging them back in those very
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places. I am sorry, I have to say,
with regret, no on that score.

There has been a lot of talk about
pricing policy. We are not talking
now on this. But with a goodwill on
all sides and a good wish on all sides
for reducing the prices, something can
be done. But how do we go about? I
welcome the suggestion made by Mrs.
Parvathi Krishnan of asking the trade
unions how to go about it. I am re-
questing her right now, through you,
Madam, that she may kindly make a
working paper for a reduction of oil
prices or petrol prices or, for that
matter, any price and I am willing to
sit with them to work ©on that econo-
mics. The trade unions do know
more than what many of us do. I
have knowledge of them because I
myself have been one of them.

My point is that someone has to
make a start and do something about
it. I am quite willing to go into the
whole question along with them if
they can tell me how to go about
that matter. There are certain things
which are inevitable in the context of
rising oil prices all the world over.
That has to be kept in mind and, |
am sure, we cannot give unnecesscry
hope to the people that something is
going to happen when we know that
the journzy has mot come to an enr
in the mati‘er of self-sufficiency in
petroleum or its derivatives.

Som~ hing was said about the rat=
of interest, why 8 per cent. Again,
1 sav. it is part of the bargain. That
is not something which unilateraily
the Government has done. There has
been a bargain struck between the
Government and the Caltex. Every-
thing is a byproduct of that bargain.
Some people will say, “Why not the
Janata Party Government overthrow
that bargain and have a new one?”.
These are not the things which are
done by a great nation of ours. The
continuity of Government and the con-
tinuity of the commitment or, for
that matter, the credibility of the
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Government is a matter of great im-
portance and we should do nothing
which may in the international world
create a scare against the Indian eco-
nomic system or against the various
sort of things that are connected with
our economy.

Npw, though I very much dislike it,
there are many multi-nationals in this
country. They are already here. They
are in the field of drugs; they are in
many other fields and in very strate-
gic fields. Yet, I cannot do much
about it in 7 or 10 days. After all, if
somebody has crept in here for the
last 50 years or 40 years or 30 years
or 20 years, one will have to think
what to do about it at least for many
months, We cannot with one shot
say, “Look, you take Re.l/- and go
back home”. The Constitution says
that. Under the Constitution, I will
be entitled to take away any industry
for Re. 1/-. No court can cha'lenge
that in view of the Constitution
Amendment, But that will create a
situation in which perhaps our society,
as constituted today, is not willing to
go nor we are ready for that absolu-
tely new type of thing which involves
many considerations.

I cannot create socialism in the Pe-
troleum Ministry. Obviously, that is
not a byproduct of petroleum. If it
were so, I would have done it. Socia-
lism is not a derivative of petro'eum.
But I can assure the hon. Members
one thing, Everybody knows my
views. I am a socialist, I do believe
in socia'ism; I do believe in public
ownership of the means of produc-
tion. We should have more and more
of it. But I do also believe that we
have a democratic wayv of life, We
have to proceed in a particular man-
ner. We have to do many things.
But democracy is equally important.
Therefore, we have got to see that
we don't do things in haste.

One thing more that as was said
was about cowdung. I would appeal to
the whole¢ nation to save cowdung.
We don't want it t0 be wasted. Apart
from other uses, the farm and field
needs it is a basic inorganic fertilizer.
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In fact, cowdung is more precious to
me thap many other things, but to-
day we are wasting a lot of it. We
have to develop a cowdung technolo-
gy which involves the gas system
of cooking for the rural areas. Ii is
not the housewiveg in the towns and
cities who really matter in this con-
nection. I don't say that they oon’t
matter; they do matter in the eco-
nomy of the country but the vast
number of mothers and sisters of the
rural areas are dealing with cooking
more than anyone else is doing, and
it is they who have to be told how
to save it. Therefore, the technology
of using cowdung gas for producing
food and yet saving cowdung for the
farms as inorganic manure nas to be
persued more and more, for which
we need the assistance of the Hon.
Members as well ag a deliberate
policy on the part of the government
to pursue that line and to assist and
help those putting up this typa of
plants.

Now, Mr. Alagesan was quite right
when he saig that when the refinery
was put up there was an agreement
made in 1950 that for twentyfive years
there shall be po takeover. This, in
fact, ig therefore a continuation of
the terms of the agreement made at
the time of the factory or refinery or
particular organisation being brought
into this country. But I can assure
you that it is not a bad bargain. In
spite of the fact that one can say
that there could be still less payment,
to say that they have taken away
hundreds of crores of rupeeg is also
not physically correct. But I don't
want to enlarge on this as I have to
deal with one more company in this
particular field and many more in
the field of drugs and fertilizera. But
I would sav that what ha< becn dane
has beepn done in good faith and 1
smell no rat ip it. In fact, the whole
thing was processed under an Ordi.
nance and that Ordinance wag publit
property.

Now, regarding the employees,
some Hon. Members ralsed a wpoint:
about some premises. Som. flats ir.
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Bombay—about 28 or 30 of them—
:and some perhaps in Delhi wera rented
by Caltex and Caltex then pgave
:them over to the officers as perquisites.
When we announceq our policy 1n
1974 (‘we’ means the Government of
India—angd it is a continuing thing,
whoever may be there) they passed
over these flats to the senior empio-
yees, who purchased them out of
“their hard-earned money, and a num-
ber of them—twelve to my know-
ledge—are occupying these flats even
today as owners; and Caltex wag to
surrender the lease. I may say that
the whole thing was processed even
before 1 became the Minister of
petroleum. As the Prime Minister
said the other day, we have heen here
only a few days and the whole
trouble is that it hag to pass throuzh
so many stages by reason of the
Tequirements of law. So, »ven be-
fore T hecame the Minister the Bill
bhad been processed at 3]} levels and
I signed it later on as my baby. I
accept it; I don’t say that there is
anything wrong about the whale
thing. But as for 7(2), there is really
an element of mischier in it. When
the discussion comes up on tha+ parti-
cular thing, at that point 1 will make
my observations. but 1 can assnre vnni
at this juncture about one thinz—
that it is not our intention to throw
out those, who have purchased thesce
houses. from the flats. We are very
sorrv that Caltex should have Aan-
such a thing and put these peopls in
a quandary.

Suppose those officers An nat w-ant
t~n corve, Where do T put mv new
officers? In which premises? I have
no house. I have to provide a hnuse.
Therefore, T am betweren the Devil
and the Deep Sea. Nevertheless,
we chall try to find come method by
which we can Teduce the mischicf in
thic. The mischief is wa werna tak-
ine over the rights of the emnlovee:
without providing for any pavment

APRIL 6, 1977

Shares and of 188
Undertakings) Bill

thereon. It is true, Constitutionally
and legally there is the difficulty; I
admit that. Suppose we say that we
pay them some money in considera-
tion of this particular thing contained
in Cl 7(2) or so. But I can assure
you that, by and large, the policy
woulg be not to disturb them, even
it we are put to some inconvcnience.
If the law is needed to be changed
to that extent, I have to go back to
my colleagues; I cannot do it unilate-
rally. The thing came up only a day
before; some people came t0 me only
a day before, in the night at about
9.00 pm. .I did not really have the
time. I have to consult my col-
leagues. It has to go to the Cabinet
Therefore, right now, I would plead
patience with the friends who have
any difficulty in this, and I can assure
them that, so long as I am at the

helm of affairs, T make this commit-
ment that I do not propose to dis-
turb these people who have purchas-
ed these flats and whose ownership
has already been established before
the introduction of this Bill. I1f some-
thing js done today or yesterday, I
am not going to bother. The mischief
in the law is there. But that will be
attracted only if I were to interfere
with the rights of that particular
person, and I say that we do not
propose to interfere with those rights;
we do not want to trouble anybody:
it is not our business tp do that. I
am sorrv, Caltex had played ducks
and drakes with us. It was not a
correct thing for a company of the
standing of Caltex to put us against
our own Indian brethren and make
this Government face them—Caltex
taking all the praise saying ‘we gave
you this'. We know thst this has
happened. The company was going.
They knew that they did not have
to surrender any right. They had nn
business to surrender gny right. On
that very point, T have to talk to
Caltex since they have done it. They
have also to tell me how they pro-
pose to do and what they propose to
do in the matter. I only hope that
they are no more doing that. What-
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ever hag happened has happened. It
is only 12 quarters. But if you go
on extending this favour surreptiti-
ously, it is not a correct thing to do,
it jg not a correct behaviour,

In the end I would say that I am
again grateful to my friends who
have suggested many things beyond
the scope of this Bill, with regard to
larger policy frame of petroleum,
crude, its production, and 0 on. I
would only say that I nced the good-
will of the whole House and the
peoplel. Government will have to
have the luck to find more oil. In
respect of oil, it is luck and pluck
both. Millions and billions of rupees
have been spent round many coun-
tries, but they have not been able to
strike a single well. Therefore, I am
‘only prayimg, hoping and expecting
that we wil] strike more oil. I am
more than sure that India’s destiny is
linked up with energy, ard energy
we shall have.

DR. HENRY AUSTIN (Erankulam):
The hon. Minister has said that he
would try to find more oil. Will he
give an assurance—or at least 5say
that he will look into it—that the
remaining places where prospecting
was proposed to be taken up will be
taken up. I have particularly in view
my constituency, off the coast of my
constituency, Ernakulam in Kerala,
where, some surveys have already
been undertaken. Throughout Kerala,
people are waiting for some such en-
couragement. I hope, under the
Minister’s dynamic leadership, the
areas in Kerala will be taken up.

SHRI H. N. BAHUGUNA: We are
at the moment op Caltex. I cannot
make a random speech. I can assure
him that, wherever o¢il is available,
off-shore or on-shore, it will be our
endeavour to bring that oil up.

SHRI VAYALAR RAVI: Regarding
Caltex take-over, about employees,
will the Minister announce that there
will be labour participation in the
management?
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SHRU H. N. BAHUGUNA: The
policy in this respect has pot been
changed by this Government but I
would say that to the question of:
participation of labour jn manage-
ment, we have to give a careful
thought and at the appropriate time
we would come to that. But as I
said, the basic policy of the Govern-
ment in this regard has not been
changed by us.

SHRI M. S. SANJEEVI RAO
(Kakinada): As you know, the
foreign companies who had taken
lease on the East Coast are not going
ahead at all. What action is being
taken?

SHRI H. N: BAHUGUNA: They
had tried one well, but found it
barren and they are not doing their
job. But right now it does not arise
in relation to this Bill.

SHRI ANNASAHEB GOTKHINDE
(Sangli): The hon, Minister has said
that he would protect those transac-
tions which thy Caltex had eniered
into in respect of gome premises. We
would like to know whether that
protection would be afforded to the
transactions entered into before the
introduction of this Bill or before the
appointed day.

SHRI H, N. BAHUGUNA: I have
already said that those that have
come within the purview of this Bill
are supposed to be between 1974 to
1976. That is the period governed
by Section 7(2). Whatever is covered
by that, I am talking of that only.

MR. CHAIRMAN: The question is:

“That the Bil] to provide, in the
public interest for the acquisition
of the shares of Caltex Oil Refining
(India) Limited and for the acqui=~
sition and transfer of the right,
title and interest of Caltex (India)
Limited in relation to its under-
takings in India and thereby to
secure that the ownership and con-
trol of the petroleum products pro-
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duced by the Caltex Oil Refining
(India) Limited, and marketed and
distributed by the said undertak-
ings, in India, are go distributed
as best to subserve the common
good, be taken into consideration.”

The motion was wdopted.

MR. CHAIRMAN: Now, we will
take up clause by clause considera-
tion of the Bill. There are no amend-
ments to clauses 2 to 6. The question
is:

“That clauses 2 to 6 stand part
of the Bill.”

The motion was edopted.

Clauses 2 to 6 were added to the
Bill.

Clause 7— [Special  provisions os to
certain rights and interests held
by Cualtex (Indig) before the
appointed don].

SHRI RAM JETHMALANI (Bom-
bay North West): I beg to move:

Page 5—
after line 5 insert—

“Provided further that nothing
in this sub-section shall apply to
any transaction involving the
delivery of possessiop actual or
constructive of residential pre-
mises by Caltex (India) before
the appointed day, either upon
transfer, surrender or relinquish-
ment or otherwise of a right or
interest therein in favour of the
owner Or a person who is or was
an employee of Caltex (India) or
a spouse or child of such an em-
ployee, or the Joint Hindu Family
of which such employee was a
member.” (1)

SHRI VINODBHAI B. SHETH: I
beg to move:
Pages 4 and 5—

omit lines 34 to 46 and 1 and 2
respectively’ (11)
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Page 5r line 6,—
for “(3)” substitute “2+" (12)

Page 5, line 7,—
omit “or sub-section (2)(13)

SHRI RAM JETHMALANI: Madam
Chairman, now that the principle of
the Bill hag been accepted in full, 1
only want to make one gbservation.
While I fully accept the dynamic
socialism of the hon. Minister as well
as the central core of the Marxist
teaching which I hear on the other
side. 1 must make it clear that one
of the copioug causes of injury to our
national interest in the matter of
de'velopment of our industry and
economy has been our thoughtless
criticism of foreign capital, foreign
investment and the role of foreign
companies. I think our economy
needs them and I hope, we shall con-
tinue to attract foreign capital on
terms not of exploitation, but of
partnership. Our Indian companies
are flourishing in foreign lands and
if all the time we keep on saying
that these foreignergs come here and
make investments and cxploit this
country, there ig no reason why
others should not say so about Indian
companies which are making fairly
good profits in other countries, 1
take it, therefore, that tho policy of
this Government iz not going to be
to shy away foreign capital out of
this country.

Coming now to Section 7(2), I wish
to make clear my own view as a
lawyer that Section 7(2) is wholly
unconstitutional and void. It is in-
defensible even under the provisions
of the Constitution as thev exist after
the 42nd Amendment. You cannot
validate Section 7(2), but gince the
hon. Minister is in some difficulty, we
do not wish to embarrass him and
we would allow Section 7(2) tg go
on record with the assurance that he
shall protect all those who have
validly acquired titles to the proper-
tles in which they were living until
the date of their retirement from
Caltex.
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Let me, however, say this, that
perhapg the hon. Minister is not very
fair to Caltex because Caltex might
not have really played ducks and
drakes with us ag he said but it is
the old policy of this company and I
know it. It is a policy which existed
prior to 1974 that whenever their
senior employees retired, they tried
to provide accommodation for them
by releasing accommodation jp their
favour and surrendering their own
in rights in the apartment; which
they held. Therefore, it is not some-
thing which they have done after
1974 or tried to do something under-
hand. They have also heen guided by
humanitarian motiveg in favour of
their own employees and they have
trieq to see that nobody is uprcoted
after his retirement. Therefore, T do
not know whether this criticism is
really justified and I am sure the hon.
Minister will look into this and
rectify it if this criticism causecs any
underserved damage or burts 1o any-
body.

If the hon. Minister has accepted
that he is not going to disturh those
who are in occupation, I believe he
will have no difficulty whatever in
accepting the amendment that I have
moved, nmamely. the addition of &
proviso to clause 7(2) on the assump-
tion that clause T(2) will continue to
be a part of the law. All that we
have said here is that nothing in
this section shall affect the right of
those employees who have roceived
residential premises from Caltex on
surrcnder of their own lenancy
rights. This proviso you should have
no difficulty in accepting at all. This
is without any embarrassment to any-
body. I do not want anybody to be
left to the tender mercies of gn as-
surance given when the legal titles
will be wholly displaced. Consider
Madam, what will happen? How will
these people defend themselves
against trespassers jn a court of law?
Suppose a trespasser comeg and says
Your title js extinguished under Sec.
7(2). You are not the owner at all’,
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what is the remedy for them? There-
fore, to protect them, you must ac-
cept at least this limited proviso
which I have moved and Mr. Sheth ,
has already allowed you to retain
Section 7(2).

That is all T want to submit. You
shoulg make it secure for these peo=
ple to live in their premises.

SHRI VINODBHAI B. SHETH (Jam-
nagar): I heard some of the expla-
nations given by the hon. Minister
and when the assurance js given, if
the proviso of Mr. Ram Jethmalani
is accepted, I do not mind withdraw-
ing my amendments.

Secondly, if you say the compensa-
tion is equal to the written down
value, it ig a bit contradictory. When
the price negotiated is Rs. 13 crores,
then there is a capital gain of
Rs. 4.29 crores. If the written down
value is accepted as the amount for
compensation, then the question of
capital gains does not arise at all....
(Interruptions). Yes it is a question
of book entry.

We are going to pay compensation
as per clause 10(3). 8o far as the
credibility of this nation is concerned,
the provision ‘free of income-tax’
may be kept.

SHRI H. N. BAHUGUNA: I am
igrateful to Shri Vinodbhaj for agree-
ing to thig 8 per cent.

Regarding the question raised by
him with regard to capital gains
which amounts to Rs. 4.29 crores. I
am again saying that it is part of the
bargain and it is not a question cf
something. In any case, it is a book
entry. We pay them and they pay
it back to us. They do not take it
home. Nobody is allowed to take
it home. We are not reducing it
from Rs. 13 crores because that is a
commitment and a bargain.

So far as the point raised by hen.
Member, Shri Ram Jethmalanj s
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concerned, I am completely in agree-
ment with him. My difficulty js, as
I saiq and also indicated, the matter
has to be considered by the Cabinet.
When I said that, I meant that it was
considered by the Cabinet even
before I came to the Petroleum
Ministry....

SHRI RAM JETHMALANI; We
will protect you against your Cabinet.

SHRI H. N. BAHUGUNA: 1 am
not seeking protection. I am saying
about the propriety. Something
which we charged the previoug gov-
ermment with, I am not going to com-
mijt the same mistake. If it is neces-
sary to provide jt by law—Mr. Jeth-
malani says that it should be pro-
vided by law, but I am going a step
further—if it is necessary and perhaps
it may be necessary to do so, then
we may think of removing the entire
clause. We might have to do that.
Therefore, I appeal that the question

of accepting the proviso should not
be insisteq upon.

SHRI RAM JETHMALANI: I am
not pressing Amendment No. 1 to
Clause 7 of the Bill. I seek leave
of the House to withdraw it.

Amendment No. 1 was, by leave,
withdrawn,

SHRI VINODBHAI B. SHETH: I
am not pressing Amendments No. 11,
12 & 13 to Clause 7 of the Bill. I
seek leave of the House to withdraw
them.

Amendments Nos. 11 to 13 were,
by leave, withdrawn,

MR. CHAIRMAN: The question is:

“That Clause 7 stand part of the
Bill.”

The motion was adopted,

_.',.' Clause 7 was added to the Bill.
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Clause 8— (Removal of doubts)

SHRI ANNASAHEB GOTKHINDE
(Sangli): I beg to move:

Page 5, line 27,—

for “an” substitute “a reasonakle”
(6).

The amendment ig very simple and
I hope there should be no difficulty
for the Government to accept it.
Before referring to Clause 8, I would
draw the attention of the Hon. Min-
ister to Clause 15 of the Bill on
which this particular amendment is
based. It requires the contract to
continue unless terminated by the
Central Government,

Please refer to page 8, last proviso:

“Provided that the Central Gov=-
ernment shall pot terminate any con-
tract of make any alteration ov modi-
fication therein except after giving to
the parties to the contract, a reason-
able opportunity of being hear....”

Clause 8 ig for removal of doubts.

8(2) “If any question arises as to
whether any property appertained,
.................. , the question shall
be referreq to the Central Govern-
ment which shal]l after giving an
opportunity of being heard to the
persons interested in the matter,
decide it in such manner as it may
think fit.”

Government has already taken the
stand that opportunity should be
given. There has to be and should
be a reasonable opportunity. Why
is not my amendment being accept-
ed?

SHRI H. N. BAHUGUNA: I do not
mind accepting if the word ‘reasona-
ble' is put.

MR. CHAIRMAN: The question 1s:

‘Page 5, line 27,—

for “an” substitute “a reasona-
ble” (6)

The motion was adopted.
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MR. CHAIRMAN: The question is:
“That Clause 8, as amended, stand
part of the BIiIL”
The motion was adopied.

Clause 8, ag amended, was added
to ghe Bill.

14.00 hrs.

Clause 9—(Power of Central Govern-
ment to direct vesting of the under-
takings of Caltex (India) in a Gov-
ernment Company)

SHRI ANNASAHEB GOTKHINDE:
Sir, 1 beg to move amendments Nos.

7, 8 and 9.
Page 5, line 31,—
omit “, or has complied,”(7)
Page 5, line 36,—
" omit “such earlier or”(8)
Page 5 line 37,—

omit “(not being a date earlier
than the appointed day)”(9)

o ERaE AT @A : 44 o=
wigqz w1y &1 9417 foar | gaHT WY
95 TR & |

SHRI ANNASAHEB GOTKHINDE:
In deference to the wishes of the hon.

Minister I will not press these am-
endments.

I seek leave of the Ivuse lo with-
draw these amendments.

Amendments Nos. 7 to 9 were, by
leave, withdrawn.

MR. CHAIRMAN; The question is:

“That Clause 9 stand part of the
Bill.”

The motion was adopted.
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Clause 10— [Payment of amount to

Caltex Petroleum and caltex (India)]

it gamT ATOAn avew ()
garfy wereT, ¥ €9 1 arw 10 B
IogTr( 2) F & ToAT FUTT I FHA
qgeT WY § AT 10 FY IwErw (1) H
3T F1 ¥ 4 T4 FE |
I beg to move:*

Page 6, line 9,—

add at the end—

“and thig amount shall be
spent by the company on the
development of small scale in-
dustries in India.” (3)

g 10 Fr IqwTa (2) # &Y
¥ | § 98 98 ¢ {5 F AR S
i, a8 g2 faur sty 1 3w & "9y
# 9 Y g & fF FrET AT 5w
&7 597 g ¥ ag g Svean, § A
AT &Y e g i dfaer &Y 93t aw
¥ st § 3 | faar go @ i fagrgeamar
F avit S 1 oF quT Ay fher
HIX T 5 G TAT AT | A @ g
A & TIAY wTHEAT 9¥ da foar v
JHAT & A7 T FEA BT T ST AT
@ &, 98 ava A gueT H A0 qve o
FATT Y AT qTET FT FATT TGO 9T
oa ¥ ag faar gar @ fr zw e
FY HTATAT T g7 ATTH A JFT ATAT |
o A g F qg a7 AG) oy fF azw
FFET KT 11 @ AT & ¥ fear av
@I &, TA9T TIAT 9W FFTET F1 42
# fagr o w@r & a1 99 Y q@E q
A g o @ & /1T g/ a3 gk
AT wyorad # ag g v g fw aw
AR & ST AT @A IF H T9 gAX
TF & F 8T Q@ |

*Moved with the recommendation of the Vice-President acting as Presi-

“dent. 61
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eyt wgeg ¢ o7 BN ¥ T=
FT AHEHE T FL W & 7

]} AR AT AT © qF T
10 FY ITT (2) W R

Tamafa q¥iea : FfFT ST Fo
T A1 & HIT FT 7

ot g¥ 17 TOAW q1eE - wHEHS
TR ASI fgar g ag @ g 3 1

TR ST TE FZAT & | FAA AT
& Fgar & 5 Swar aEt ¥ Y qATE
T I AT AT EIT T AR
™ fatgs T ud seafady q< A
wifag & 1 /A S T AT @ T
mFe F AR g o oad
AT FY 3F gL % & AT YT 2 qFS
§ AT IW FTOAT AT 11 AT STAL AT AT
TREIT AL AT FZT § fF wmawz
TE T TS N wT EE g, #
A FT QT AAT TFH AT HIEH F,
feam g, e awr § wfafafa =<
HTAT§, 1 §F q9 11 § 9@ Agd SATAT
TEAE AR qEA ¥ 1 &Y avg A gfee
St a9, 7 fareir g A grarag i
& wFar @ FF 98 Y aF T a arad
#Y & I F GACTEY g1 AT AT HATHA
FoAT 3, a8 WY T H qar g g a1 9
% fFa For 1 8 &1 g@T )
AT g9 @ 8 v fow s T s
FIOAHT § ATt #T IT 7 FATEA TR
% ga19 § 77 L oar fFar grar s favw
# qreaardl S gETEy @ i W A9 9%
Y gftz wodt @) & 99 & g Al
BT AAHTHIA TR A FAAT a9r 7afor
T FFT FT § 27 &7 a7 F< forar
AT AT ST FAAAT FT FETLE IA AL
" =i |

#F  7 fa9 F 9earg & g6y
FigT f# =9fF OF TR 3TaT S IR E
T ITRT HH IS | AT TH FHIC T
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arar frar wEfa SeAET wY Wk 3
FT a1 I9H! gH 9 BT gFy § -
ARAATE T aF f #Y5 g4 @ )
freet awHTT ¥ FFT F qvay OFar @
HIT TS Giviee g SfsT g o g
FT FH & 6 a8 99 a2 O} 5 ¥ fa=e
FL AT 5T q09 FT 3G {F T Fo0y AY
S ATAHT qFT g2 fear o @y & 9y
3w F fauw & g oar 7Y, T
Safed & ERM AT JE | g 9 &Y
QAT I AFR F fAu qEws g
AFL TFT TAT TG AT FT LAY
T3 fer wwe ang et weodt &7 39
g ar & ALY qATAT 98 TRIIAITR T -
Tirerar 1 61T EII | TR AHTIHAATS
T AT H 3O A4 T@ar & @ ™ faw
FT AHTSAATE! faer 7ET F&T AT gFav |
SR AAT S g Sa9T 9 §
T FEIT AT AT AT AT JTSAT (T
FAT q1 & 8T FFAT =vgar § 6 Afawe
¥ Ay qmfes g & 9 o717 &
AT 97 T4 F1 FErAEET faaar
arfgw | AT qrEt ¥ faar & 7ow AT
TQOT T H fF 10 AT AF FT ATHGAT
g ATEET (% " feeag W faer
s & o gt ofer Foge R Ev g
qg T&F FaiaAd g S Faar F1 fag 7y
HqreaTad F qfawa & )

fF & s 7 TEET T ART H
mga‘f@ﬂ”wﬁ#m%m
S reaTE+ fqu & i arx 57 & 3wy
Y TEAT AT G gF ATAT & | AT S
w7 fadndy g7 #1 g # afea
qg WX AT a2 TR T T6F § 3T
qeT | =9fF v gw faawE F1 A
%ﬂwﬁmﬁmﬁ%ﬁra e ag W&
THFT AT ﬂnwfmw’ffrqa"\'
wgrma agm fF § gEe faem
T #i TR wEtaQy § AR g
A g df ¥ dvme % fawg AT
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ot drrwelt Aew o ¢ et
ERE, WA §Eq gFwed Araa
gt st A g wraeT & w=x AR e
AR & TraX AT FEr & I DI
waer A &1 wwr faw ag @, S A
F qgy Y w7 F Fedaw F A9 OF
TYaT 9T gAY, TW AR 7 fewr &
TH IR AT qFT L@ €, IWAR
F1 AT Fgr % Ifaaq T | TG 9T
K FETAT At ¥g @ 4 fov arge F A
®GAT WT T & a1 g AW H OAY
wd | § AEl AT /T FY F4T
#ifg @M, & mat & ey @0 afe
S ag & f5 faely #vit ®1 faar
FLI GG gAd a9 faar § Sawr W
are ¥ @t Iy wadem A qar
ERY oI Y FTIO T AT FT A
T T T 41 T FT 13 FAT
¥ W@ AC & | A EH TF S
5 @@ T T TARH SF9 & Al Hreaq
TN IE N FZ R G fF 13FAe Hgw
TEY wrAa | & g Fgan Argar g fr AR
FI AHT Ag FEOAT AT 7 WY &, Wfawm
FJY rF wfgFr § =T 4N 7T I9F
qrEiq Ag o, s wr & @ Al
#1 g7 fams &t aa & 5w wfoard
F gFAT A7 ®T I@AT ATMEY |

aff oF & ;T AR T TS
g—amag gz fow o & @9 17
& agr Saar g wIT T aanar g |
zafqq @9 ®1 g 419 91 =faq fF
qIATT FIE7 frag & @2 g @ &,

CHAITRA 16, 1899 (SAKA)
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I T T G JAqdT T ATEAT |

@ g g & fag, fad oA
faar & & 3% u=garg J]T TIEAT

g !

MR. CHAIRMAN: I shal]l now put
amendment No, 3 to the vote of the
House.

Amendment No. 3 was put and
negatived. '

MR. CHAIRMAN: The question is:

“That Clause 10 gtand part of the
Bill.”

The motion was adopted.
Clausc 10 wug added to the Bill,

Clause 11— [Transfer of service of
existing employees of Caltex (India),
ete.]

SHRiI ANNASAHEB GOTKHINDE:
I beg 1o move:

Page 7, line 14,—

for “an” substitute “a reasonable’
10)

As the hon, Minister has already
accepled my similar amendment,

request that this may also be accepted.
I

SHRI H. N. BAHUGUNA: I accept|
it for his satisfaction. At one place
the word ‘reasonable’ is there. So, for
similarity I accept his amendment.

MR. CHAIRMAN: The question is:

‘Page 7, line 14,—

fer can™ substitute a reasonable™

(10)

The motion was adopted,

MR. CHAIRMAN: The question is:

“That Clause 11, as amended, stand
part of the Bill.”

The motion was adopted.
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Clause 11, as amended, was added
to the Bill,

Clause 12— (Provident, superannua-
tion, welfare fund, etc.)

SHRI HUKMDEQ NARAIN YADAV:
I beg to move*:

Page 8,—
after line 4, insert—

“(5) There shall] be a Board of
Directors. to manage the
affairs of the company
which shall consist of—

(i) one representative of the
Reserve Bank of India;

(ii) one representative of the
Government of India;

(iii) two representatives of
trade unions;

(iv) two representatives of con-
sumers;

(v) two representatives of far-
mers;

(vi) one jurist to be nominated
by the above representa-
{ives; and

the representative of the Bank shall
be the Chairman and the represen-
tative of the Government shall be
the Secretary of the Board of Direc-
tors.” (5)

gumfa wERar, & oS g
faar t—aw & N¥ o= gfemiowr & )
w 97 g8 fow fauas ox faem %
@ 8§ I9F =y | gHag W &%
@ & & ag =y &Y a@ g
FamT gAr &\ dfEw ot @ -
F FT JAH F—3H AT J -
T & qeraTer §, FATA AT GO @Y
o areqe T UREE g OwE
FOT AR GETAF 57 IHT A

204

T[FT AT B E | g FET 0 gwAT
2 ag fagas oas=o am=r @,
afer 70 gfe 1 ag oramor
g afF aEEw g1 o faer
fa2eit FrqAY @Y R W T FRER
FT W@ AT, IW F FW FI gL X
wod grg ¥ ¥ four , afwm zw &
ST Yaw g, &g 9er ggfa & wom
faq agfy & ag o9 9% =T 5@
g1 UF ITEIEE AR AOCE 7S
AL AT T AT AT §, ag AW WY
TAA | A T AR §, 3T F @A-
e FT &1 &7 g, IF F AMT-AEA,
FAT, FIY, AEF-T 99 I @ A
gaTfad T Y FIOAET F AR 9 |
T & HI TG § qF § I #1 $1d-
qgfe & «€ g7 7@ ;AT W=
fa® zaar a3 fF 98 99 F) FTEE
FroAt & @A Fa7 fysrar a1, w7 I
FT {AATT AT FIF & ARG T |
TEAHI § T AT I TH TICHT
HR TH FEGAT § FT FIAIT G Y I
AFAL A1 & qa HIT WA AT WIHT
HEATAAT §, Iq FI g HIHA FT F15
FTAHH T § Z1AT | IH ¥ I FEATAT
FY T FA T FIE 7319 78 fHar 7
2| B B FHATFEl 1 I www
THAA FIT AT &, 37 9 T IT T
fadaor iar &, IT FT o0 AT A
F FT FET @AT & AT F 39 T 39
T W/ &,3T a8 FHAU FT GAT I
¥ FIX FH g1 WX B FAATAT F1
FIATT qF, ST & qFaY 7 29 faqT A
FO TG & | §F § I« g7 & v
feF ager gt wAfEw+ R 270 39 A
F7 faear 91, T 98 I LT TR
fear s | sy FrAqAT g AT
A A gz F Y, T A R

*Moved wih the recommerd tion of the Vice-President acting as President.
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AfrT o g fesar aaw gor °@r, W
fesg #Y e fear mar & 1 ¥ RS
T T & A T & 1R TG AT @I
21 % framl & wfafafo § afsT g8
" 7 fraral & sfafafaea #Y, oW
B wfafafaes 1 F1§ arg & 7= ™
2| FAaT ardt ¥ waw AT GO
qa 1 @gr a1 R oSE F T wegAd
7 fga v o Frarat &1 fgq g

FATT G FT F&T T T3 T97 USZ4-

w1 71 fagas @97 7 qwgHr R,
a1 & g & gt =i feew
& ARG FY AAET FT FATT T G
@ AT Z |

gamfa Y, & ¢F qfaaret g
JEET AEAT § AR 38 78 & fF a&F1T
ZTRT 4 FEOAT A AT @ 7AW
FY FaraT TgaT g 5 w9 & & o
T WA BT HIFAHAT TIAT  AY
Qe &z w9 & fag, o & sar
g s T oF fram § 97 wyFawn
g, fr g feadt sfemat =1 amar
FET qIAT IT AR qE & ®1 AG
faeaT a7 1 71 @R F 39 dF FFAET
FY g e § F foar & v fama
w1 oF wfafafag 39 & g9 H39
H, A1 A% IR § g7 A°lEd
g7 ¥ fFamt &1 wfafafa §, aeged
F1 wfafafa gt 7 sowEamT #71 9fa-
fafg &1 o for 39% o0 oA
dF FT AT g A /I GEHQ
Fa G A Fagar g fr av A
T GT Y A g7 FeAr 92 e
<@ | & gumar g f5 o oo &
zfez &, 39 & WA TET AT IE
g zafwqd qa 7z gMgT I 99T
? WX ag "agT o A0 gfw g, S
ar et ¥ gz g ok @ T
9I9UT 97 F FE AT, I F FAAR
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AR ST Fa A & § @ W
TR F1 qg faugs % q97 ] T
wfed ar 1 qar T g & AR W
¥ Sar A1 S wreETEs far mr g,
39 ¥ wfager ag faggs smar &
dfFamg oy AfFam s #
3ET & A 9732 & F qifsq w® I+
g1 gm @ fFams w1 T a9
7% 9 ™ AR ET 99 ¥ amar
foar & f& wreg Y AR oAWT 7 O3
a TH WG AT G KT IS |
qg 9gT WA g W&fF  I@ A
T T T 250, 300 fawrg Tl
¥ wfafafa g7 e o [ s @ aw
garmafaat 5K framl ¥ @9 o]
g a3 %@ A frem g
qET TEI & AR FH HUA IR &
ford @37 | zafed & oo g A
QU FI W | TEEFOT AT AT
fifs & v & ofwdw gr gk s=ar
¥ feg ® oz o @y =fed ) =
FTAHO FH & FQ AL g1 arer
g1 AT qUHT " Fr 3fer & 39
FT WG 7 H9TC I} g Afed & gy
goeT /e 7 aw fEar 2

ot &t T2 agon ¢ faETe &
AR q2ed 1 ghud ACGW qieq
T uw fEEr s, wifes s
JSMT ¢, qF AT AYF & | gAY A
at & ag #7 YA § oW § a
WY eI wag 7 ¥ Ag. faar
g 1 2F A AT EE # aga
% & | FEOA FT WA T H F97 /T
TETFL FAT, 57 AT F ey
arws &1 4 gy ot FEr 2 fF e
TER AR FEH § 9 § &
aawtar g9T 3 | 3@t g9 3fee A
AT TEET g9 AGY
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@O S ¥ 37 ¥ fRagw
FIAT AT § 98 AR & 7 FAw F-
& Al g1 a9 AR o e
&1 F10 @ FEr &1 sfemw gme
FORIT TR TE QU A 99
FRI qUT wg "eqre W fewrsfa
s #1 s F § | zEfEg
ITFT A 38 Fg1 g fF 9 7w
TRFEE A I R W, I G
g A 97 femw  gmw F ax g
ST WY 39 999 gg a9}
FEH AL | T GUT AT FTEEIT ¥
F WA FT AHAT ST ¥ GTHA
g1 @ WU A FEETE, aF SAN
# FaW & fag fifs av fa=m A,
Y FeAd FEAT Wt amfEe g,
T TGO TS JART FT qg A TF
feear &, <@ ¥Wa 3T @ WEI 9T AT
& wmir qgeg 7 i ST €, fawe
graFar g1 WK Wl gH FTaead
& AT § A HE AT A dr F@ET
wawa qg W &Y aFaT R fF gwe v
a9 IENT F1 B fear 9 dEw F9-
g F faar

AAT " 7 Fgr fE e
¥ gfafafa gt ox sarer & | guAEET
FAM IE ST FTE 1 T 290-300
wee Awgdl AR frEET 0 At s
fafocs F3F & S7%1 oA @t mT@E
g, zar fF w1 ;@ w2 g wFar
g few zw aum @1 g FeEEw
FT ANH AT AT IR E | IF&T
9T &9 g, g 9 9°q fa=
FIA AT AT & I W GEYO a9 A
g7 faam &< | 9% & IOM &1 Ay
sy g1 48 W FA faER & &y
FaE w7 ¢ T I@mE Afaa
fa=mz gt 1 & wreT e WY famEm

Caltex (Acq. of Shares APRIL 6, 1977

and of Undertakings) Bill

femmar amgar § i 5w T T W @
T IETAT AE § IIT §HA & WK
& I8 T 0 avg faame w4

ET a% e faey T sfeard
F g g, wfewrgax  faew ¥
FeaTs FT T &, ¥ A AT 9w
Wifgaw w1 wfemgox & wwfug
qIMT qW RN IWT ATGH q9T gHR:
gy § Aify fraffa @t 1 v
T AWAIT §39 T QT A @
T g fF @ dawm @ 39 o§w
I F gy A T s AR
YR IHT G I ¥ TN G FE
Tifed 1 ¥ A g ¥ fasm
WX AEATAT FT /G F@T g Afw
ST IW faw ¥ A @wew g
g
MR. CHAIRMAN: I will now put

amendment No, 5 to the vote of the
House.

Amendment No. 5 was put and
negatived,
MR. CHAIRMAN: The question is:

“That clause 12 stand part of the
Bill.”
The motion was adopted.

Clanse 12 was added to the Bill,

Clances 13 to 24, The Schedule, Clause
1, the Enucting Formula, the Preamble
and the Title were added to the Bill.

SHRI H. N. BAHUGUNA: I beg to
move :

“That the
passed.”

Bill, as amended, be

MR. CHAIRMAN: The question is:

“That the Bill, as
passed.”

amended, be

The motion was adopted,
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